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carld i date work i ng as an Ass i starrt r n the centra r

sec retar i ar se rv i ces 'i n the t1i n i st.ry of M.i nes . states that
he l'rhs heen ignored for ad hr.c nrornoLion to the grarie of
sect'ion off icer L:y the respontlents, who had not fol lowe<J

t'he reservatii:n nor ic-v aiiopted and noi.if jed by the
Government- He states that when the vacancies meant for
schedLi I ed caste c.ategorv- are nresent, i t was i ncumheni:
uo.,n t'he resnonrJents to cnns i der t,he cand i <iates of the
category b'; even relax'ir-:g the ccntJitions governing such
se I ect i orr " He ar'so ref ers tc Dp&AR cM No. 23036 /21
77-Estt.(Di daterj 7.10.1977 which directs that ,,on.iy..ihose

Erff icers wh. furf i r the el igibi r ity c,nditionrs p.-escribed
i n tlre R/Ru r es shou r tJ be cons-i de reri f or ari hoc
aopoin'[ments. If , howevei . there are no el igr:ble
officers, necessar-v reraxat.ioi"r slrourci be ob:,aineri from the
comoetent' authority in exceptional ci rr:umstances- ,,

Accord i ng tr: irhe r ea riie,J ,:ounse l , the respondents shou l <i

have'jnvokeii rhe ai:ove orovision and consider his case for
1-,r^onict i +n " iie f urthe. poi nt,s ttrat hav i ng become an
Assisiant w.e.f. S1.1.1990. he .is *.tjgible for oromot.ion
even wi thclut an:v .er axat'jon. H€, iher"efore, re.uests that
the resnonde,ts may be crii^ected to cons.icier his case fcr
nromotion in accordance w.iilr i-ures. He arso states that
he had firec as marl:/ as f'ive reoresent.at-ions for redressar
of iris grievance but io no avai l.

4. we have ,rarefurry corisider^ed the matter. we fir..irj
thaL tkie apri:'r ica't, a schedured Trlbe cand.iciate. who is
rvor-liing as an Assistant tn tt-r€ l"l.inistry of Mines anrj whcl

l'as cclrnpreted se'v'e.l -vears of el ig jhre service fo;^
con-qide.a'li.:r, f,:i prcmcttion to lhe nost ,:f Sectien
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Off rcer. has not been so f.rr-omoted as yet and a
h'is recresenialions f j led tn this rega.rd

unanswered,

5. in the above scenario. we feel that
tlre f itness of things to cjisr:ose of the OA

i tse I f . yr i tlrout .issu i ng any not i ce to the
wi tir di recti cns that the reoresentat.ions

anp'i icant ma)- be conrq.idererJ anrj rlisr:o_serj

months from the date of
of the nresent order.
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